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REPLY AFFIDAVIT FILED ON BEHALF OF CENTRAL POLLUTION CONTROL 

BOARD (CPCB), IMPLEDED AS RESPONDENT NO. 5 

 

MOST RESPECTFULLY SHOWETH: 

 

I, H. D. Varalaxmi, D/o Shri H.S. Devaiah, Hindu, aged about 55years and having office at 

the Regional Directorate–Chennai, Central Pollution Control Board, 2 Floor, 77-A, Ambattur 

Industrial Estate, Chennai–600058, solemnly affirm, declare on oath and sincerely state as 

under: - 

1. That, it is humbly submitted, I am presently working as Scientist ‘E’ & holding charge 

of Regional Director, Regional Directorate (Chennai), Central Pollution Control Board 

(hereafter referred to as “CPCB”), have made myself acquainted with the facts and 

circumstances of the instant case due to the official capacity as mentioned above and on the 

basis of available records, I am well versed with the facts and circumstances of the matter and 

as such competent & authorised to submit this reply on behalf of Respondent No.5.  
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2. It is humbly stated that the petitioners have filed above application against the 

impugned notification dated 10.10.2023 issued by Respondents 2 (Chairperson, TNPCB) and 

3 (MS, TNPCB) for recatgorizing the Coir Industry and also to direct the Respondents 2 and 

3 to maintain same classification of categorization as per the Board proceedings dated 

10.11.2021. The petitioners have further submitted that the coir industries have severely 

affected the villagers causing pollution of lands & wells and coir industries are extracting 

ground water without obtaining requisite NOC from State Ground Water Authority. The 

Petitioners have prayed to direct Respondents to quash the impugned notification dated 

10.10.2023, for inspection of all coir industries in State of Tamilnadu and to take appropriate 

action including imposition of Environmental Compensation (hereafter 

referred to as “EC”) for environmental damage and extraction of ground water without NOC. 

 

3. The Hon’ble National Green Tribunal (Southern Zone) (hereafter referred to as 

“NGT”) in its order dated January 09, 2024 impleaded CPCB as Respondent No. 5. The NGT 

in its order dated March 15, 2024 has stated that “The challenge in this Original Application 

is to the letter dated 10.10.2023 of the Tamil Nadu Pollution Control Board (TNPCB) which 

was issued based on the draft notification issued by the Central Pollution Control Board 

(CPCB) in July 2023 regarding the classification of industrial sectors” and directed CPCB as 

below: 

“We had impleaded the CPCB Suo Motu, as the notification was issued by the TNPCB 

based on the CPCB’s draft notification. As the draft notification was issued in the month of 

July 2023, we direct the CPCB to consider the same and issue the final notification within a 

period of four weeks. Any such notification issued by the CPCB would resolve the issue in 

this application.”  

In reply, it is most humbly submitted that CPCB prepared a draft report on “Classification of 

Industrial sectors into Red, Orange, Green and White categories: A Tool for Progressive 

Environmental Management” and placed the same on its website in July 2023, for comments 

/feedback of the stakeholders. In draft report, about 400 sectors/sub-sectors were classified 

including Coir Industry.  
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On the above mentioned draft report, CPCB received about 160 representations, comprising 

more than 700 comments from different stakeholders which includes State Pollution Control 

Boards, Technical Institutions, Industrial Associations, NGOs, individual industries and the 

public, till 31.03.2024 including comments related to coir manufacturing industries. 

 

Further, it is submitted that, CPCB has constituted a Committee to critically analyse the 

comments/recommendations for suitable incorporation in the final methodology and 

classification. A copy of CPCB office order no. CP-18/1/2023-IPC-VI-HO-CPCB-HO dated 

13.03.2024 is attached as Annexure 1. The deliberations of the Committee are in progress for 

finalisation of classification. Hence, it is humbly submitted that an extension of three months’ 

time period may be granted for finalization of report on classification of Industrial 

Sectors including Coir industry.  

PRAYER 

In view of above, it is respectfully prayed that this Answering Respondent No. 5, the Central 

Pollution Control Board, shall be abide by any order/direction passed by this Hon’ble 

Tribunal. 

 

DEPONENT 

VERIFICATION 

It is verified that the content of this reply statement which is based on official record and 

information available in the office are true and correct. Nothing has been concealed therein. 

Signed and verified on this May 01, 2024 at Chennai.  

       

 

  DEPONENT 

  

 

 

R. Thirunavukarasu 

Counsel for R-5 
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Terms of Reference

The Terms of Reference for the Working Group are as follow:
i. To review the comments/suggestions received on the draft classification and

incorporate the suitable changes in methodology as well as in classification of sectors.

ii. To devise the incentive mechanism for industries/activities adopting cleaner
technolo gylmeasures for better environmental performance.

iii. To suggest the administrative and regulatory regime for implementation of the revised
classification.

iv. To review National Industrial Classification (ltIIC) and try to harmonize with CPCB
classification.

v. To submit the modified methodology and classification of industrial sectors.

vi. To classify any new/left-out sector and review other classification related matters,
after frnalization of revised methodology.

vii. Additionally, the Committee may classify sectors/resolve anomalies based on the
2016 methodology, till the revised methodology comes into effect.

viii. To meet as often as necessary.

ix. The tenure of the Committee shall be three years or further order whichever is later.

x. May co-opt expert members, industrial associations, SPCBs/PCCs, etc., if required.

xi. The non-official members would be paid a sum of {5,000/- as sitting fee per meeting.

xii, TA/DA to the non-official members will be provided as per rules.

xiii. The expenditure in this regard will be met from the Budget Head: P-III (b).
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